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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW BOMBAY BENCH

O.A. No, 869/92

T.A. No. 198
DATE OF DECISION _12+9.1992
Shri M.K.Godbsle ) .Petitioncr
Applicant in person , Advocate for thé Peutioner(s)
Versus
»
]
... Union of India & ors. Respondent
None Advocate for the Respondent (s}

CORAM L -

The Honﬁ;le Mr. M.Y.PRIOLKAR, MEMBER (A)
The Hqn’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement ? 7/%
2. To be referred to the Repbrter or not ? |
3. Whether their Lordships wish to see the fair copy of the Judgement ? Ao
4. Whether it needs to be circulated to other Benches of the Tribunal ?

/‘7/;/

(M.Y .PRIOLKAR)
- M/A —
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BEFORE THE CENIRAL ADMINLSTRALIVE L rIBUNAL

BUMBAY BlwCH
CANMP&T NAGPUR

URIGINAL AFPLICATION nU: 869/92

shri M.K.Godbole,

B-1/11, Vijayanand Seciety,

Wardha road, Dhantoli. _

Nagpur.- 440012 eeos Applicant
V/s '

Union of India

and another e+ea Regpondents

CORAM : HON'BLE SHRI M.Y.FRIOLKAR, MEMBER (A)

Appearance 3

Applicant in person

ORaL JUDGEMENT 15.9.1992

o

The grievance of t he applicant is Lhat

(PER ¢ M.Y.FRIOLKAR, Member (4)

the deputation allewance which he was paid while on
deputation ﬁgwIndian Railway construction Company has

not been taken into account for fixétian of his retire~
ment benefits. For the same grievance, the applicant

had earlier filed an application befere this Tribunal
Viz.0.A.43/88 and the same was dismissed on merits

on 1844.1990., A review application against that decision
had been filed by the applicant which was alse rejected
on 28.8.1990, Further miscellaneous petitien submitted
by the applicant for thd same grievance was also not
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entertained: }thatﬁsecand review lies against

the decision of the Tribuhal.
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2 _ The agplicant who argued in perssn stated
that this second applisatisn for the same grievance
deserves to e entertained By the Tribunal sn prinei-
ples of natural justice. This Tribunal cannst, hewever,
earlier
sit in appeal sver its/judgements, whieh is the
prsvince »f a Cpurt of Appeal, The grievance of the
applicant nsw is that pur earlier judgement in
0.A.43/88 as well as the deeision en the review
petition dated 18,4,1990 are errsnecus oh merits.
The applicant shsuld have apprmsached the preper forux
for redressal of thism grievance. This 0.A. is

accordingly dismissed 28 net maintainakle with ns

erders as its» spsts.,

-

(M.Y.PRIOLKAR)
M/A



